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by major commercial  banks  with 
effect from 23rd July, 1974, are  as 
follows*—

Rate
Period of

interest

i year anc’ above but less than 3 
years . . . .  8f„

3 years and above but up to &
inclusive of 5 years  .  9%
Over 5 years  .  .  .  IO° >

The rates  of  interest  recently 
offered by non-banking companies on 
public deposits, which are unsecured, 
generally range fxom 9 5 per cent to 
15 per cent on deposits for a period 
of 1 year and 12 5 per cent to 16 per 
cent on deposits for periods ovei 5 
yea’-s

(b)  and (c) The rate of interest 
paid on Post-Office Cumulative Time 
Deposits with effect from 23rd July, 
1974 is 6 25 per cent %hile the rates 
of interest paid on Post-Office Time 
Deposits with effect from 23rd July, 
1974 are as follows —

Rate
Period of

interest

1 year  . . .  8°r
2 years  .  .  . 85,
3 years  . . .  9°
S years 10

The above-mentioned rates are com. 
parable with the rates of interest paid 
by banks as mentioned m reply  to 
pait (a) above

While the deposits with banks and 
Post-Office and the interest  earned 
on them are eligible for certain wealth 
tax and income tax concessions, the 
deposits with non-banking companies 
and the interest earned on them are 
not so eligible

The rates of interest paid on Gene­
ral Provident Fund accumulations are 
7.5 per cent  on  balances  up  to 
Rs. 25,000 and 7 per cent on balances 
in excess of excess of rs 25,000 These 
rates cannot be considered as dispro­
portionately low  in the context of 
other amenities available to the subs­

cribers to the General Provident 
Fund.
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Launches and Vessels Seized from 
Smugglers

1625  SHRI  SAT  PAL  KAPUR 
Will the Minister of FINANCE be 
pleased to state

(a) how many launches and other 
such vessel̂ belonging to smugglers 
were confiscated by the Bombay cus­
toms, and

(b) the uses to which such confis­
cated launches and vessels are being 
g>ut to7

THE MINISTER OF STATE IN THE 
MINISTRY OF  FINANCE  (SHRI 
PRANAB  KUMAR  MUKHERJEE): 
<a) 192 launches and  other vessels 
were confiscated by the Bombay Cus­
toms from 1st January, 1970 to 81st 
January 1975

536 07  914 67  640 64

5575 24  7139 14  7068 40

(b)  In manv cases confiscated ves­
sels are allowed to be redeemed on 
payment of fines m lieu of confisca­
tion  Vessels not redeemed are gold 
by public auction Some vessels, which 
are found fit and useful are appro­
priated for anti-smuggling work.

Trade Relations with Mauritius

1626  SHRI NIMBALKAR Will the 
Minister of  COMMERCE be pleased 
to state:

(a) whether Government proposed 
to increase its trade relations with 
Mauritius; and

(b) if so, the steps being taken in * 
that direction?




